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Petitioner Smt. Puwati Singha has filed a petition U/S. 13 (1) (i-

a) of the Hindu marriage Act,1955 for dissolution of marriage between

the petitioner and respondent by a decree of divorce.

The case of the petitioner is that the marriage between

the petitioner and the respondent was solemnized about 6 years ago as

per Hindu rites and customs. After the marriage both the parties lead

their conjugal life and out of the wed lock, one female child namely

Nandita Singha was born to them. The petitioner further stated that after

marriage the respondenL along with his famity members demanded

dowry and due to non fulfillment of dowry, the respondent used to
torture the petitioner both physically and mentally and also threaten to
kill her and day by day the torture increased. However the petitioner

endured the same to continue the conjugal life with the respondent, lt is
further contended that on 23.2.20L7 the petitioner was assaulted by the

respondent and his family members for which being unable to bear, on

that very day the petitioner had left her matrimonial home and filed a

case against the respondent U/S 498(A) lPC. The petitioner also stated
that on several occasions she approached the respondent to continue

their conjugal life but in vain. Hence finding no other alternative the

petitioner filed this petition for dissolution of their marriage by a decree

of divorce. The petitioner further prayed for permanent alimony of Rs.

5,00,000/- from the respondent,

Notice was served on the respondent but he has not turned

up and hence, the case was proceeded exparte against him.

The petitioner has adduced her evidence on affidavit
narrating the statements made in the petition. ln her affidavit -in-chief

the petitioner did not claim for permanent alimony.

From the evidence of the petitioner, it appears that after
the solemnization of marriage with the respondent, their relationship

deteriorated for subjecting the petitioner to cruelty by the respondent

and they have not living together since 23.2,2017.
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From all such matters'on record, I am of the view ti,ar

the petitioner has made out a case for dissolution of marriage by a

decree of divorce on ground of cruelty as per provision of Section 13 (1)

(i-a) of Hindu Marriage Act and it can be reasonably concluded that their

marriage has irretrievably collapsed. So they should be relieved from

such so- called relationship like marriage by way of divorce.

ln view of the above, the petition is allowed on exparte.

Accordingly, the marriage between the parties is hereby dissolved by

way of decree of divorce under section 13 (1) (i-a) of the Hindu Marriage

Act, 1955.

Prepare the decree accordinglY.

As dictated


